BEFORE
HON’BLE MR JUSTICE SR SEN
AB No. 39 of 2014

11.11.2014

Heard Mr. AA Mir, learned counsel for the

petitioner.

Bail application will be considered after perusal of
CD.

Call for CD.

IO concerned is also directed to be present on the
next fixed.

Issue Notice.

Since Mr. R Gurung, learned State counsel is
present and accepted notice, no formal notice is called for.

In the meantime, in the event of arrest of the
petitioner/accused, he to be released on bail for a sum of Rs.
50,000/- with 1(one) surety of the like amount.

This interim bail shall remain in force till disposal
of this bail application.

List this matter on 17.11.2014 for CD, IO and for

further order.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
MC No. 408 of 2013 in
WP(C) No. 376 of 2013

11.11.2014

In the light of the order passed in WP(C) No. 376 of
2013, this Misc. Case also stands disposed of.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 133 of 2013

11.11.2014

Heard Mr. S Dey, learned counsel for the petitioner
who sought for 2(two) weeks’ time to prepare and argue the

matter.

Mr. N Mozika, learned counsel for respondents No.

S5 & 6 are present.

Mr. R Debnath, learned counsel for Union of India
is not present, however, his junior counsel informed that he is

busy in the other Court.
List this matter on 25.11.2014.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 236 of 2013

11.11.2014

Heard Mr. AS Siddiqui, learned counsel for
petitioner who submits that, being aggrieved by the order dated
19.12.2012 passed by the Executive Member, i/c Land &
Revenue, GHADC, Tura, he preferred an appeal before the
CEM, GHADC, Tura vide Appeal No. 30 A/C of 2013. The
learned counsel further submits that, the appeal was preferred
in time and was not barred by any limitation.

On the other hand, Mr. S Dey, learned counsel for
the respondents argued that, the appeal was not filed in time
but he could not place any document to show as and when the
appeal was actually filed except amended memo of appeal.
Limitation is from the date of filing the original memo of appeal
and not from the date of the amended memo of appeal.

However, learned counsel for the parties could not
specifically show as and when the memo of appeal was filed
neither records placed before me to examine. In such a
circumstances, petitioner’s counsel is directed; if at all the
appeal has been filed beyond the prescribed limitation period,
he to file petition for condonation of delay before the CEM,
GHADC, Tura.

Further, the CEM, GHADC, Tura is also directed to
consider and to pass necessary order for ends of justice.

With these observations and directions, this
instant petition is allowed to that extend and the matter stands

disposed of.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 237 of 2013

11.11.2014

List this matter on 24.11.2014 as suggested by Mr.
SC Shyam, learned senior counsel for the Union of India.
Mr. B Bhattacharjee, learned counsel for petitioner

as well as Mr. K Sunar, learned counsel for respondent No. 4

are present

List it accordingly.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 282 of 2013

11.11.2014

List this matter on 18.11.2014 as prayed for by
Mr. SC Shyam, learned senior counsel for the respondents.

Mr. BK Deb Roy, learned counsel for petitioner is
present.

List it accordingly as prayed for.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 284 of 2013

11.11.2014

Heard Mr. R Jha, learned counsel for petitioner as
well as Mr. SC Shyam learned senior for respondents.

Learned counsel for petitioner submits that for
proper adjudication, ACR for the year 2005-2006 is required.

Therefore, learned senior counsel for respondents
is directed to produce the ACR of the petitioner for the year
2005-2006 on the next date fixed.

List this matter on 25.11.2014.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 319 of 2013

11.11.2014

Heard Mr. R Jha, learned counsel for petitioner
who submits that, he may withdraw this instant case on the
next date and he is waiting for instruction from his client and
further prayed that the matter may be fixed on 18.11.2014 to
which Mr. GS Massar, learned senior counsel for respondent
No. 8, Mr. BB Narzary, learned senior for respondent No. 2 to 4
and Mr. ND Chullai, learned senior counsel for respondent No.
5 & 6 have no objection.

List this matter on 18.11.2014 as prayed for.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 326 of 2013

11.11.2014

Heard Mr. R Jha, learned counsel for petitioner as
well as Mr. R Debnath, learned counsel for Union of India.

Also perused the DPC file.

On perusal of the DPC file it appears that, certain
facts have not been brought on record to which learned
counsel for Union of India also agreed.

Learned counsel for Union of India is directed to
file additional affidavit within 2(two) weeks to bring on record
the facts of the case, thereafter, if necessary petitioner counsel
may also file reply accordingly.

List this matter on 25.11.2014 for hearing.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 395 of 2013

11.11.2014

Heard Mr. P Nongbri, learned counsel for petitioner
who sought for adjournment on the ground that, Mr. HS

Thangkhiew, learned senior counsel is out of station.

Mr. KP Bhattacharjee, learned State counsel is

present.
List this matter on 25.11.2014.

JUDGE

V Lyndem



